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CENTRAL ADMINISTRATIVE TRIBUNAL LCUKNOW BENCH LUCKNOW

Orieinal Application No. 354 of 1990(L)

Ram Pal Singh . . + 2 ¢« « ¢« ¢« &« « s « s « o o« o Applicant

Versus

Union of India & Others « « « « « « « ¢« « « « Respondents

Hon'kle Mr, Justice U.C. Srivastava, V.C.

Hon'kle Mr. K. Obayya,Memser (A)

( By Hon'®sle Mr.Justice U:C.Srivastava,V.C.)

The applicant who joined Indian Army as oriver
on 30.6.1975 and after his discharge from Army on 31.10.81
that is after 5 years of continuous service in the Army,
the applicant was selected and appointed as peon in
Thermit Portion Plant,Northérn Railway,Chrarkaeh,Lucknow
within the quota prescrised for Ex-serviceman aeainst
a permanent post in the pay scale of Rs. 196-232 révised“
as 750-940. The applicant has actually worked as Motor
Driver w.e.f. 21.9.1984 and he was paid over time as
Motor Driver, but the salary of the peon was paid to him
and not as for Motor Driver. He was transferred to a
temporary construction division headed sy Senior Eneineer
Doukling I Northern Railway vide order dated 16.5.1988,
and the transfer allowance too was paid. He performed
his duties as Driver under Senior Eneineer,Doubling II
Northern Railway,Kanpur Since 18.5.1988 where he was
trade tested and passed the trade test. The applicant
was called for screening, sut the applicant was not
screened, as he was appointed within the quota of
Ex-serviceman without approval the General Manaeer
Northern Railway,Baroda House,New Delri. In the parent
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department a permanent post of Driver became vacant, as
such the applicant applied for transfer to the parent
department on the said post as he was already workineg as
a qualified Driver under Senior Engineer,Dousling II,
Northern Railway,whis request continued to remain pendine.
The permanent post of Driver fell vacant kecause of the
transfer of previous incumsent, but a date for trade test
was also fixed. The applicant made a representation and
prayed for exemption fromt rade test as the applicant

has already passed the said trade test, but the trade test
did not take place. According to him he is entitled for

a eroup ‘C' post since weginine under the respondents

But was areitrarily and illeeally appointed on eroup °'D*

post and he made a representation asainst the same i

claimine that he was fully entitled to.

2. The application has not seen opposed by the
Railway Administration as well as intervenor. Suhsequent%,
it appears that the General Manaser gave approval to the
casual lasour w.e.f. 21.9.1984, but the applicant has not
seen screened.

3. Accordine to the respondents, unless the
applicant is pot screened that there is no question

of eiving him appointment and he can only ke @iven
appointmenti if the vacancy exists. The applicant's
approval hage »een eiven w.e.f. 1984, The applicant
wecame entitle} to count a period-of 3 years from the year
1984, after complétion of that period , the applicant
secame entitlejfor screeningé%— reegularisation or re-trade
testing , he can ggt »e deprived of the same, ifj%ertain
misapprehensiosjszd not allow him to e trade tested
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or did not screen him. It is they who are at fault
and the applicant can not suffer for the same.

4, Accoréingly, the respondents are directed

to screen the applicant without delay and if he passes
the scréegineg test in case, he still[%ss.-quireato appear
in the trade test in which h%fpreparé&to aprear, he

may also ke trade tested aldnewith the other and in
case, he succeeds he may be eiven appointment. So

far as the question of seniority is concerned, we make
no okservations except this that the seniority will
now e determined in accordance with law takine into
consideration that the applicant is entitled to certain
senefits now with prospective effect., With the akove
oeservations, the application ig disposed of finally, .-

No order as to the costs.
k“{@wm
er (X) Vice-Chairman
Lucknow Dated: 20.11.1992,

(RKA)
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R,

Hftice of the,
Sr.Cavil Engineer/D-1I,
Konpur.

NOTICE

e, e e sa e by

Shri v ey Ringh /0. Shrdi Jai Pal Singh Ty.Status
Khalleci greqe Rs.7§O~9.0 (&), is rroioted 2c a Driver in
Frede YHO=1500 (11t fror A4,12,7,88 on sdroe rasls %5
e employec mawy he inforued that nis pronciion in grude

E5.950-8%00(RIS)Y 13 purelw ap adnoc %2818 en t)is crganisation

& will not confire upon hin #ny ciduiln seriorty Promotion over
g scniers 1n futuce. ,

Auclorityte Ca/C/DI's leidtrr no.220 LG etV f
Zoute Gt GCeV2et330

T

GraClvil Bygtnesryp=il,
i:-.l.’]}lup M

N W 7h=F /SeN/DIND, Dated:

Copy forwardad for information & necessary action to}=-
pay 4

he Cehe0e/C/DLY,

*Iy.Cr/C/PmR,

Ze “S,A.0,/C/0LD. -
be S/Copy.

'\ * kA

gMV/ < LA
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“urder SE.(Doubling)IX=-Kangur.,

\37/ f£X§\V\evocils~ VQQ ks <Z§

o

o -
s
L

Senior Engineer(TPF),
HeRly. ,CB=Lucknow,

(Througls Proper Chanrel)

Subs - Trade Test for the post of Motor Driver
Gr: 950-1500(RPS). -

sir, Refs=-Your Notice dt: 5/10/90 for the above post.

Respectfully, I beg tu say that the atove noted trade
test notice is irregular & invalid, till my appeal regarding
my screening is lilaulised by Ha.rs.UL{fice as this can ¢ -overmthom
my chance of prcmotion in Group!'C! under your kind control in
terms cf decislorn miven by Ghi{ingg) NDu3 vide nis L/N0.319-W/46/
2 dis 24./.86y acaressed to you, which warrants to provide me
Groun'C' against Ex=-serviceman quota whenever vacaucy occurs.
More over I have already qualified the test for tnis post

-

You are well aware that my casc regarding screening
and regularisation ¢f uy service is in process and nigh lights
with CPO/.ukd with intecveniivn of Railway Hiaistry. It is
tlherefore requested to vieave stay tisds trade test till ay
tpras 1s finulised or I may be given chance of promotion under
your kin d control either on regular bacsis treating valid the
test pass»d under SEi(L)/II-CiB or I may ve given chance to
recppear in the test at yours, if necessarye.

I hope you will please pass reasonaole orders to pend the
¥k jest.or 1 may be given chance of promotion on regular
or adhoc vasis to rneet your immediate requirement. I have
already officiated in this capacity on various occasions in TPP
workshop=-Lucknow,

Thanking you,

Yours faithfilly,

. 1'm g -
Dated:-8/10/90 ( Lam Pal Singh)
Ex~Peon of Trf¢ Workshup
now Motor Driver under
Luw /B-.L}’/Li‘-.(..

Dot
el Ll

/&7

— .
vl Ao
At eno \
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The 3r. Civil Engineer,
Theymit Portion rlant,
ARy e, Cherbarh, Lucknow.

Through:- I.O.W.(D)‘I, NORJyO, Alambagh, Lucknow,.

Jubi- Application for Traede Test for theo post of
kotor Driver grs 950-1500(RPS) .

LR ] [

Sir,

Ylcase rofer $0 your letter NOe TPPw(=SSe2
dated 5,10,90 of 3.5./TPP, Charbagh, ‘uctmow. A%
present I am working as Hotor Driver under IOW(D)-I,
Alambagh, Lucknow. I am working as Motor Driver
Wesel, 1847,88, I am on ex-serviceman as such I wes
appointed as peon in pay scale B, 750=940(RPS) weoef.
2149.84 undey SEN/TPP, LKO but later on w.o.f. 1835.88
“rensferred $0 SEN(Cmst.)=D, N.,Rly., XKanpur under whom
I am presently workin:s. I have already paszed the
Trade Test for +the post of }Motor Driver on 18.7.88 -~
conducted by SEN(D)~II, N,Rly., Xanpure As ot present
I am working in Construction Divne. as such I maintain
permanent lien undaer you as peon.

I have been working as Driver in Army from dc (=976

0 2\-\1c=1981, A photostat copy of the discharge

cortiflcato alongwith drivins lincence copy is being
enclosed. I also poeesses d¥i¥ing licence for HMV/MGV
and LMV issucd on 6.9,1984, g photo copy of the rame
is onclosed. The sald driving licence is rencwed
\’.Pto 6.1019930

"~ Moreover, I have proferred an appeal dt: 8,10,90
duly received by your office on 15.10.80 for exemption
from Trade Tost for tho post 02 Hotor Driver as I have
alrcady passed the trude tost on 18.7.38. In the altornate
I have also prayed for reappearing in the trade test for
The post of Hotor Driver. The sald appenl is yet pending

and iy may be declieu before the aate of trade test
le@e 26.,10,90,

the po3t of dotor Driver is vacant since August, 1988
due to trunsfer of Jhe Jailn Dass. 1 have been arplying -
for the same by transier since 1288 the Bsaid apvlications
are yet pending. Eowever, I have earlier worked as
officlating ..0tor vydver for about 2 months under youe
The fact I have been continuously working under you as
Motor Driver since initial uppointment weesfe 219,84,

I have worked in olass III as Motor Driver in Army
end was discharzed from the Army in saue cavacity as such
I was entitled for appointment in class I1I as Motor Driver
under you weeefo 21,9,34s But I was arbitrarily and
illegaly appointed in class IV and pay wn8 reduced %0
the last pey drawn in the Army which cannot be done. I
have been claiming my appointment as Motor Driver under
you wecefse 21.9.84 alongwith di:ference of salary but
the same has not been paid to m@ t1ill date and the same
applications are yet pending for your consideration.

Ig i3 here relevani to be siated that I have been
sontinuously perfuiming the duties of Motor Driver under
your wecofe 21.9.1934,

ML(MMM Contd . eo.a 2.



y&
T
S
O

, | -y 2 3o ‘ \//

My applications/ representations for regularisation
¥itkhout soreening test is nending under consideratiom
befuro Gede, il eitlye, How Delhi an I am entitled for
venporary status since initital appointment 1.6+ weoof,
214041984 Yeeping 11 vicw that I am an ex-servicoman
and 18 entitlod for poat within quote 0f ex~servicemane

Thovefore, it 1s nost respectfully prayed thet my
cancidature for the trade test Ter the post of Motor Driver
t2 be hold on 26.10,50 may bYe consideyed and I may be
vernitted to appzar subject to the decision made by the
competent puthority on the yanys representations/appeals
of the apclicant which are vending for conslderaticn, in
the interest of ju *ice. \

Thanldng you,
Youry faithiully

Dateds 4~ /o- 90 E' j
tasy [ o
r ( wad ral SINGH )
Ex peon o2 IPP Workshop,
NeTly., Chzrbagh, Ludnow
now [gbor Driver under
IO'J'WQ(D)"I, A.:’lV/LKO.

o e o
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The Generul Heno_er,
Letly o yiidswrs.Cilice,
puroud houoc/iew Delhi.

Vi rough Proer .L«l‘u:.uxcl)
o
Subi~Debarring my nome from Screening lest
concucter in tne oilice of Swu(lP ),Churough,
Lucsnow on 12/5/60
L 2R 2N J
Sir, .
liespectfully, it is to brimg to your kin. noiice that
I vas recruited as reon wpeinst Ex.servicemun quota by wei/iR2/
sehilly . ,Ch=Luciuow vn 21/9/34 wi.icu was lateron ap.roved vice
Gilonggs ) /ool LN 318=0/60/2/0t 1T ut:24/4/86, ocut inspite
of my nawe included in tune screening list, 1 wus ot enter-
tained for the screuning test by the Screening Lon: ii.ee on
12/3/8 on tue baselews plea thet Ly recruitm.nt .uL not ot
a.roved oy Wwi/iuid,  In this wuy, 4 Rave surfered ior ..oliing
due to layse on te Lart of wdeinistrution, It .us Lot &
mistuxe to fuliil the eservicemun quotue 1T wae Patoel
for.most duty of adwmiinistration to imj.lement it in its true
Qersyective us per your cirict orders,

1t is thereiore recuveted to please regularise uy
name for scCreening turou h Cet.l,/nbLS ang Dy.cnkrm}/xgpp A
Sk, /1o0=ULS to provide me a livlyhood in class IV altiougis
L was entiiled for Group\C) service against tils guotu uvelng
retired from iilitary ws o Class [il employee.

I rope ycur henour could consider my case favourc..y
on humanitarian zround.

Thanking you,

Yours faiuwudully,

42#9@773;;L?‘
Dateds- 22/ § /1yus, ( Bal ’al Cleui. ) o/0

Siledud el Singk, Peon

c
Centrul ro «r oucoe Lolipny,
alaenbogh=iLucknow,.

il
/0 uh.i:.:.‘.L-lf.‘,_.'fl,:\ly.\J‘..w..Ll/5\)~q
Sk

3
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LUCKNOW_BENCH, LUCKNOW.

T.ANG.354/90(L)

Sri Ram Pal Singh . ....Applicant

Versus
Union of India and others ....Respondents

WRITTEN_STATEMENT_ON_BEHALF_OF RESPONDENTS

[, A-J-vBRMA  recently posted as S¢ CVIC

Cuvgireey, in the Thermit Portion Plant, Northern

Railway, Charbagh, Lucknow solemnly state as under :-

1. That the undersigned is presently posted as Sew= ¥/

Guaﬂ«f*» in the Thermit Portion Plant, Northern
Railway, Charbagh, Lucknow 1is competent and duly
authorised by the respondents to file this reply to the
above mentioned application made by the applicant under
Section 19 of the Administrative Tribunals Act, 1985
(hereinafter referred as 'application'). The undersigned
has read and understood the contents of the application
and is well conversant with the facts stated hereunder.

2. That the contents of paragraph 1 of the application,
as stated, are not admitted. It is respectfully submitted
that the applicant is not entitled to appear in the Trade
Test for the post of Motor Driver at present as his
service is not regularised as a Class IV (Group 'D")
employee, and therefore, he he can not be appointed on a
Group 'C' post. Moreover, the applicant is not working in
the Thermit Portion Plant at present as he was
transferred as peon under the Senior Engineer, Doubling-
II, Kanpur on 16.05.1988 on his own request.

3. That the contents of paragraph 2 need no comment.

4. That in view of submissions already made 1is
paragraph 2 of this statement, the contents of paragraph

qu%Z 3 are not admitted. i
Sentor U ‘

' ¢HERMIT PORYION PLANY

N. Railway, husknow.

5. That the contents of paragraph 4.1 need no comment.

—
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6. That the contents of paragraph 4.2 are not admitted.
It is respectfully submitted that the applicant by way of
his application dated 25.10.1983, had applied for ‘any
service' to earn his livlihood, on the basis of which he
was given appointment as Casual Labour Khallasi on daily
wages with effect from 21.09.1984 against 'Temporary
Labour Advice', but was paid arrears of C.P.C.Scale Grade
Rs.196-232(Revised Scale) with effect from 21.09.1984.
His appointment was made without any advertisement notice
and without approval of the General Manager, Northern
Railway, New Delhi, which was essential.

7. That the contents of paragraph 4.3 are admitted only
to the extent that the applicant was appointed as Casual
Labour Khallasi on daily wages by the letter of the
Senior Engineer, Thermit Portion Plant, Northern Rallway,
Charbagh, Lucknow No.TPP/NR/E-II dated 20.09.1984 with
effect .from 21.09.1984 against T.L.A. vacancy on trial
basis only. It is specifically denied the applicant was
appointed as peon against a permanent post in grade Rs.
196-232(RS), later revised to R$.750—940(RPS).

8. That the contents of paragraph 4.4 are admitted only
to the extent that the applicant had worked under the
Senior Engineer, Thermit Portion Plant, Northern Railway,
Charbagh, Lucknow till his transfer to another
establishment on his own request on 16.05.1988 without
any punishment, warning or censure. But it 1is not
admitted that he had worked as driver since 21.10.1984.
He did drive the utility van occasonally for some time
during the period December,1986 to July,1987 for which he
was paid the officiating allowance Rs.858.20 and overtime
Rs.704.00 as per rules.

9. That the contents of paragraph 4.5 are admitted only
to the extent that the applicant was spared to join the
post of peon under Senior Engineer, Doubling-II, Northern
Railway, Kanpur on transfer on his own request vide
letter of Shop Superintendent, Thermit Portion Plant, N.
Railway, Charbagh, Lucknow No.E/TPP/G/SS dated 16.05.1988
but as far as the payment of transfer allowance 1Is
concerned, the same are denied for want of knowledge as
there is nothing to indicate such payment in the record
at Thermit Portion Plant.



e

o
UJ Tu 4

R ST T
T e ar T AXITEA

g

10. That the contents of paragraph 4.6 of the
application are denled for want of knowledge, as the
applicant is at present working under Senior Engineer,
Doubling-II, Northern Railway, Kanpur which 1is a
different establishment independent of Thermit Portion
Plant, Charbagh, Lucknow.

11. That the contents of paragraph 4.7 are not admitted
for want of knowledge. It 1is, however, submitted that
from the perusal of Annexure No.2 to the application it
is evident that the service of the applicant Sri Ram Pal
Singh are not yet regularised as Class IV (Group D)
employee and the promotion of applicant as a Driver has
been made purely on ad hoc basis which shall not confer
upon him any claim of seniority promotion over his
seniors in future.

12. That the contents of paragraph 4.8 are admitted only
to the extent that the applicant appeared before the
'Screening Committee' but he could not be screened as the
Screening Committee held that the applicant was not
eligible to be called for screening test as there was no
approval from the General Manager (P), Northern Railway,
New Delhi in this connection fgr appointment, as such,
his services as Class IV (Group D) were not vyet
regularised. )

13. That the contents of paragraph 4.9 are not admitted
for want of knowledge.

14. That the contents of paragraph 4.10 are admitted
only to the extent that a post of Driver is vacant since
1988, but the applicant not be considered or trade tested
unless his service as Class IV (Group D) employee 1is
reqularised and he becomes eligible for the post
according Trade Test Rules alongwith other rules on the
subject. '

15. That the contents of paragraph 4.11 are admitted to
the extent that a post of Driver was vacant and a notice
for the Trade Test which was due to be held on 26.10.1990
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was 1ssued by the Shop Superintendent, Thermit Portion
Plant, Northern Railway, Lucknow on 5.10.1990, but this

Trade Test was open to the employees of the Thermit
Fortion Plant.

16. That the contents of paragraph 4.12 are admitted
with a clarification that the applicant had submitted his
representation dated 8.10.1990 to the Senior Engineer,
Thermit Portion Plant, Northern Railway, Lucknaw which
was recelved in office on 15.10.1990, but the same was
returned to the Inspector of Works, Construction, D-II,
Northern Railway, Lucknow vide letter No.TPP/NR/E/SEN
dated 29.10.1990 for forwarding the same through proper
channel and to inform the applicant that the Trade Test

< for the post of Driver was being conducted in accordance
with rules on the subject.

17. That the contents of paragraph 4.13 are admitted.
18. That the contents of paragraph 4.14 are admitted.

19. That the contents of paragraph 4.15, as stated, are

T not admitted.
| 20. That the contents of paragraph 4.16 are not admitted
It is respectfully submitted that the Gemeral Manager
S—

(Engineering), Northern Railway, Lucknow by his letter

< No.319/W/46/11 dated 24.04.1986 had only advised that the

applicant Sri Ram Pal Singh may be considered for a Group

: C post as soon as a vacancy becomes available under

i Senior Engineer, Thermit Portion Plant, Northern Railway,

Lucknow after his service as Class IV (Group D) employee

are regularised and he becomes eligible for Group C post

in accordance with rules. It is worthwhile to mention

that the applicant was transferred as peon under Senior

: Engineer, Doubling-II, Northern Railway, Kanpur on

16.05.88 on his own request and was no longer working in
Thermit Portion Plant, N.Railway, Charbagh, Lucknow.

21. That the contents of paragraph 4.18 need no comment.
22. That the contents of paracgraph 4.19 as stated are

not admitted. It 1is respectfully submitted that the
applicant 1s not entitled to be appointed as Driver in

. Cueld & -
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Thermit Portion Plant, Northern Railway, Charbagh,
Lucknow.

23. That the contents of baragraph 4.20 are not admitted

24, That in view of the submissions already made in the
forgoing paragraphs, the undersigned is advised to stated

that the balance of convinience does not lie in favour of
the applicant.

25. That in view of the submissions already made in the
present reply, the undersigned is advised to state that
none of the grounds enumerated as paragraphs 5(i) to
5(xiv) areLtenable in law.

26. That the contents of paragraphs 6 and 7 need no
comment.

27. That the undersigned, on the basis of legal advice
respectfully submits that the present application is
devold of merit and the applicant is not entitled for any
relief claimed by him in paragraph 8 of the application.

28. That the undersigned, on the basis of legal advice
respectfully submits that the applicant is not entitled
for any interim relief as prayed by him in paragraph 9 of
the application.

29. That the contents of paragraphs 10 and 11 need no
comment.

Lucknow, Dated :
December ,1990.

VERIFICATION

- . Cpie C’gw/._
I, R);J-\IEP’”9 , presently posted as >¢*°7

Fegineey, , .Thermit Portion Plant, Northern
Railway, Charbagh, Lucknow hereby verify that the
contents of paragraph 1 are true to my personal knowledge
and those of paragraphs Z to 23 are based on record and
the same are believed to be true. The contents of
paragraphs 24 to 28 are based on legal advise and the
same are believed to be true. The contents of paragraph
n



28 are believed to be true.

Lucknow, Dated :

December ,1990.
P

rd

("ento i baogmees,
{ EHERMIY - ORTION RLART

L i, Railway, Retdbeprr.
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BFORE THE CENTRAL ADMITISTIATIVE TRIBUMAL

Circult Bench, Lucknow .

0.Ae Noe 354 of 1990 (L)

RAM PAL SINGH

es o0 prplican‘t
Versus
JNION OF INDIA AND OTHERS. Responientse

. s o

Rejoinder to the Writien Statement on
behalf of the respondents filed by lire
BeJe Verma, Senior Civil Zngineer.

l. That in reply to para 1 of the .ritten statement
it 1s stated that Sri Be.J. Verma has not osen
anthorised by the opposite partiss nos. 1, 2 and
3 to file the vwritten statemsnt on their behalf
as in the written statenment regarding some aver-
ments of the application it is veing said by sri
BeJe Varma that hs hos no knowledge. The a»plic-nt
is presently working under the Senior Encineer,
Doupnling II, lortaern Rallway, ilnr-ur, a temporary

construction unit, vhich is wvithin the jurisdiction

of the opposite parties nos. 1 and 2. AS such

the Ion'ble Tribunal way be pleased to reject the
yritton statement filed by Mr. B.J.Verma on Dpeh-1f

of opposite pPertizss nose 1 0 3 &
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Remm Pal Singh veee Apolicant
Versus
vnion of India and others .. Resnondents.

- ey e ae

Anrexure R-1
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH,LUCKNOW.

0.A.No.354/90(L)

Sri Ram Pal Singh ....Applicant

Versus

Unioh of India and others ' ....Respondents

SUPPLEMENTARY REPLY ON BEHALF OF RESPONDENTS

I, B.J.Varma, presently posted as Senior Civil Engineer,
Thermit Portion Plant, Northern Railway, Charbagh, Lucknow
solemnly state as under:-

1. That the undersigned is presently posted as Senior Civil
Engineer, Thermit Portion Plant, Northern Railway, Charbagh,
Lucknow, and Is competent and duly authorised to file this
supplementary reply on behalf of the Respondents. The
undersigned has read and understood the contents of the rejoinder

filed by the applicant and Is well conversant with the facts
stated hereunder. '

2. That the present supplementary reply is being filed due to
certain subsequent development which has taken place after the
reply on behalf of the Respondents had already been filed, and
also because of the fact that certain allegations has been

levelled against the undersigned in the rejoinder filed against

. (’E: the reply on behalf of the Respondents.
. S \\)

‘//__——-'—» 3. That the contents of paragraph 1 of the rejoinder are not
a\g‘]n\q\ admitted., It Is most respectfully submitted that the undersigned
has been duly authorised by the General Manager, Northern
Railway, Head Quarters Office, Baroda House, New Delhi, and isl
ready to produce relevant document as and when directed by this
Hon'ble Tribunal. It is further submitted that the applicant has
not impleaded Senior Engineer, Doubling-11, Northern Railway,
Kanpur, under whom the applicant Is working at present and most
@/ of the record of the applicant is in possession of the Senior
/a.‘;x\-vigézﬁlmﬁngIneer, Doubling-!l, Northern Railway, Kanpur‘ as the applicant
. &;“;’2,;'1_,33‘.‘.&01" is under his direct subordination, and. he is the necessary party

to}\cir\{ain averments made In the present case. Moreover, it is

neither essential, nor necessar'y/obliga_tor‘y that every case/record



.j‘

serw Givil EDEINCT
o PORTION FL

LS

aalwayv., Lucknf\“'

ANV

(¥

be sent/reported to the General Manager, Northern Railway, Head
Quarters Office, Baroda House, New Delhi, or other higher
authorities in respect of Group 'D' or 'C' staff, unless specially
called for, as they are kept in the offices where the Group 'D'
or 'C' staff are posted under the Competent Authorities. Under
these clrcumstances, ‘ce'r'taln averments of the application were

denied for want of knowledge.

4. | That the contents of paragraph 2 of the rejoinder, as
stated, are denied. It 1Is most respetfully submitted that
eventhough, the post facto sanction of the Competent Authority
has been received by the undersigned vide letter No.220-E/190/XV/
PLE/Loose/E-IV dated 3.02.1991 issued by the General Manager (P)
Northern Railway, Head Quarters Office, Baroda House, New Delhi
for engagement of the applicant as Casual Labour Peon with
effect from 21.09.1984, but he Is not yet screened and/or
regularised as a regular employee on Group 'D' post, and
therefore, he Is neither eligible nor entitled for the post of Motor

Driver, which is a Group 'C' post.

5. That the contents of paragraph 3 of rejoinder need no

comment from the Respondents.

6. That the contents of par‘agr‘éph 4 of the rejolnder are
denied and in reply thereto, the contents of paragraph 4 of the

reply are reiterated.

7. That the contents of paragraph. 5 of rejolnder need no

comment from the Respondents.

8. That the contents of paragraph 6 of rejoinder are denied
and In reply thereto, the contents of paragraph 6 of the reply
/

are reiterated.

9. That the contents of paragraph 7 of the rejoinder are
denied and in reply thereto, the contents of paragraph 7 of the

reply are reiterated.

10. That the contents of paragraph 8 of the rejoinder are
denied and in reply thereto, the contents of paragraphs 8 and 9
of the reply are reiterated with a clarification that 'post facto'
sanction of the Competent Authority has been communicated to the
undersigned vide letter No.220-E/190/XV/PLE/Loose/E-IV  dated
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dated 3.02.1991 Issued by the General Manager (P), Northern
Railway, Head Quarters Office, New Delhi, for the engagement of
the applicant as Casual Labour Peon with effect from 21.09.1984,

it will not, however, automatically entitle him to be appointed as
Motor Driver, which is a Group 'C' post.

11. That the contents of paragraph 9 of the rejoinder are
denied and In reply thereto, the contents of paragraphs 10, 11
and 12 of the reply are reiterated. It is respectfully submitted
that as explained in paragraph 3 and 4 of this supplementary
reply, it Is neither necessary nor obligatory that in each case of
Group 'C' and 'D' staff, the matter be reported, or the record be
sent to the General Manager, Northern Rallway, Head Quarters
Office, Baroda House, New Delhi, or to other officials unless
especlally/specifically called for. Further, by being given 'post
facto' sanction for the Group 'D' post o% Casual Labour Peon by
the Competent Authority, the applicant, ~does not, automatically

become;( entitled for Group 'C' post of Motor Driver.

12. That the contents of paragraph 18 of the rejoinder are
denied and In reply thereto, the contents of paragraph 13 of
reply are reiterated to be correct.

13. That the contents of paragraph 11 of the rejoinder are
denied and Iin reply thereto, the contents of paragraphs 14, 15
and 16 of the reply are reiterated.

14. That the contents of paragraph 12 of the rejoinder need no
comment.
15. That the contents of paragraph 13 of the rejoinder are

denied and in reply thereto, the contents of paragraphs 19 and
20 of the reply are relterated. !

It Is further submitted that no employee can be treated as
regular Group .'D' employee unless he is screened according to
the Printed Serial No.8351, a true copy of which is being annexed
herewith as ANNEXURE No.A-2 to this supplementary reply. It is

also submitted that Group 'D' staff, musf put in a minimum of 3
years of service before they can be considered for pronmotion to
Group 'C' post In terms of Printed Serial No.4786, a true copy of
which Is being annexed herewlth as‘ ANNEXURE No.A-1 to this

reply. It Is, therefore, evident that the applicant Is neither a

regular Group 'D' employee (as he has not yet been screened),

nor, he Is eligible to be considered for Group 'C' post of Motor
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Driver as he has not put in the requisite minimum of 3 years'
regular service as Group 'D' employee.

16. That the contents of paragraph 14 of the rejoinder need no

comment from the Respondents.

17. That

the contents of paragraph 15 of
denied and

the rejoinder are
in reply thereto,

the contents of paragraphs 22, 23,
24 and 25 of the reply are reiterated to be correct.

18. That the contents of paragraph 16 of the rejoinder need no
comment.

19. That the contents of paragraph 17 of

the rejoinder are
denied and in reply thereto,

the contents of paragraphs 27 and
28 of the reply are relterated.

20. That the contents of paragraph 18 of the rejolnder need no

comment from the Respondents.

-

Lucknow, Dated: _ /)/_;;m“
November , 1991,

- L0 FLADRR
Mool dwa?, L“c H i

VERIFICATION

I, B.J.Varma, presently posted as Senior Civil

Engineer,
Thermit Portion Plant,

Northern Railway, Charbagh, Lucknow

contents of paragraph 1 of this
supplementary reply are true to my personal knowledge and those

hereby verify that the

of paragraphs 2 to 20 are based on record and the same are

believed to be true. That no part of this supplementary reply Is

false and nothing material has been concealed. So help me God. |

Lucknow, Dated e o
November , 1991,
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH,LUCKNOW.
0.A.No.354/90(L)

Sri Ram Pal Singh ....Applicant

Versus

Union of India and others ....Respondents

ANNEXURE No.A-1

Serial No.4786 - Circular No.831-E/253/Z-1I(Eiv), 9.9.1969.

Sub:- Promotion from Class |V to Class || Service.

A copy of Railway Board's letter No.E(NG)I-69CFP/9 dated
6.8.69 is forwarded herewith for information and necessary action.

In this connect ion attent ion is invited to CPO's
confidential D.O.letter No.E-340/5-11 dated 26.4.69 (to D.Ss only)
wherein they were asked to collect date regarding Class 1V
Matriculate employees having over 3 years service. In view of
Railway Board's letter ibid all Class |V staff having 3 vyears
service whether Matriculate or otherwise are now eligible to

appear in selection for promotion from Class IV to Class Il
posts.

It is desired that immediate action to hold the selection
may now be taken to ensure that the quota reserves for Class |V
employees in Class ||| posts does not remain unfilled.

Copy of Railway Board's letter No.E(NG)I/69CFP/9 dated 6.8.69.

Sub:- As above.

The Board have under consideration the question whether
any further relaxation should be made in regard to eligibility of
Class IV staff for the purposes of promotion to Class |||l service.
The various aspects of this issue were also discussed in the last
General Manager's conference. The Board have after careful
consideration decided that the minimum period of continuous

service to be put in by Class |V employee should be reduced from
5 to 3 years.

2. It has been represented to the Board that in the case of
Class IV employees who are Matriculates, the minimum period of
service may be waived altogether. The Board have not agreed to
this and have decided that these staff should also be eligible to

appear for Class |l! service only after putting In 3 vyears
service.

3. The Board desire that it should be ensured that selection
and promotion of Class |V staff to Class |l posts is made to the

full extent of the quota provided. Steps should be taken to ensure
that these examinations are held regularly so that staff can get
promotion wherever due without any delay.

TRUE COPY

@’

g
el TV o
SHERMIED - MMUION PLALY
%. Railway, Lucknow



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH,LUCKNOW.
0.A.No.354/90(L)

. .'.Applicant

Sri Ram Pal Singh

Union of

Versus

India and others ..Respondents

ANNEXURE No.A-2

F090 8351

g&ar- 2208/190- E{Rs é ﬁ%{fﬁzs it ) 2 | feFie 16.7.1983
fFrafa we

eI R Ell .Tdl. i .5.
e e e e 5D

T
%ﬁiﬁrﬁmmﬂaﬂw Eeal Td AEIAH

Copy of Railway Board's

Mechanical
Railways

letter No. as referred to above.

Sub:- Fixation of seniority of Casual Labour.

/’ Consequent on Andhra Pradesh High Court's judgment in
W.P.1403/1980 filed by Sri D.V.Satyanarayana and 14 others of
Ministry of

Department Secunderabad Division, the
have decided that conditions governing seniority of

Casual Labour should be regulated on the basis of amended para
2511(a) of the IREM with immediate effect.

2.

Indian Railway Establishment

Advance correction slip making necessary provision

in the

Manual in respect of the above

matter is enclosed for your information.

This has the sanction of the President.

INDIAN RAILWAY ESTABLISHMENT MANUAL
ADVANCE CORRECTION SLIP NO.135:

The following amendment is made in para 2511(a) of the

|.R.E.M.which  may be read as under:-

o

« 116Gk,

L ATE

o {1' Rallwote 1,oclne

\

"Casual labour treated as temporary are entitled to all the
rights and benefits admissible to the temporary railway
in Chap.XXIIl of the |.R.E.M. The

servant as laid down
rights and privilages admissible to such labour also

include the benefit of Discipline & Appeal Rules. However,
their services prior to absorption in temporary/permanent
regular cadre after the required selection/screening will
not count for the purpose of seniority and the date of
their regular appointment after screening/selection shaH
determine their seniority vis-a-vis other regular employees
This is, however, subject to the proviso that if the
seniority of certain individual employee has already been
determined in any other manner, either in persuance of
judicial decisions or otherwise, the seniority so determined
shall not be altered. Casual Labour shall be eligible to
count only half the period of the service rendered by them
temporary status on completion of 120 days

after attaining
and before regular absorption as

continuous employment



poe

qualifying service for the purpose of pensionary benefits.
Such casual labour who have attained temporary status
will also be allowed to carry forward the leave at their
credit to the new post on absorption in regular service.
Daily rated casual labour or labour employed on projects
will not be entitled to these benefits."

[Authority Board's letter No.E(NG) 11/83/CL/SC/9 dated]

-

@

benior Uivil fnginees, TRUE C'OPY
fHEINM (L PORTION PLANY
Bl Railway, Luckeow
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‘7/,/”//’ 2. That the Deponent is

%0\‘}\"12//— Original Application, as
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL’
LUCKNOW BENCH, LUCKNOW.
O.A. No. 354 OF 1990(L)
Ram Pal Singh ces APPLICANT
VERSUS
RESPONDENTS

Union of India & Others

SUPPLEMENTARY REJOINDER TO THE SUPPLEMENTARY REPLY
VERMA

ON BEHALF OF THE RESPONDENTS FILED BY MR. B.J.

I, Ram Pal Singh, aged about 36 years, S/o
Shri Jai Pal Singh, R/o Railway Quarter No. 1,

EC/16-B, Barha Railway Colony, Lucknow,

as Motor Driver under

presently working
of Works, Doubling-I, Northern
Railway, Alambagh, Lucknow.
the Applicant in the

such, fully

conversant with the facts and circumstances of

the case. The Deponent  has

understood the contents of the Supplementary

A
SQ?? Reply and states hereinafter.

read and



That the contents of Paragraph 1 of the

Supplementary Reply need no comments.

That the contents of Paragraph 2 of the

Supplementary Reply are denied.

That the contents of Paragraph 3 of the

Supplementary Reply are denied and the

contents of Paragraph 1 of the Rejoinder is

reiterated as correct. The Applicant was

initially appointed under Repondent No. 4 and

was administratively transferred to Kanpur but

yet the Applicant's parent Department is

continuing under Respondent No. 4. The

Applicant has grievance against the Senior

Engineer, Doubling-II, Northern Railway,

Kanpur. As such, he is not a necessary party.

That the contents of Paragraph 4 of the

Supplementary Reply are denied and the

contents of Paragraph 2 of the Rejoinder are

reiterated as correct. A casual labour can be

promoted to a semi-skilled and skilled post

without being first selected (screened) as

Clause - IV Staff, keeping in view the Railway

Board's letter dated 01.02.1965. A copy of

the Railway Board's letter dated 01.02.1965 is

being annexed as ANNEXURE No. R-2 to the

Rejoinder. The Applicant's recruitment as

regular Peon has been regularised through

General Manager's letter dated O03rd February

1991 as the Applicant was recruited as regular

D)



Peon on a permanent post against Ex-Serviceman
Quota. The Applicant was paid reqular scale
of pay and not daily wages from the very
beginning of his appointment as Peon. In
fact, the Applicant was entitled for
recruitment and appointment on Class_III post
instead of Class_IV pést against Ex-Serviceman
Quota keeping in view the Rules on the
subject. The Applicant is entitled for
preference over others in the Trade Test and
in promotion for Group "C" post of Motor
Driver keeping in view his entitlement in the
initial appointment, being an Ex-Serviceman
experience as Driver in the Indian Army as
well as under the Respondents and also
Respondent No. 2's letter dated 02nd April
1986, contained in Annexure No.7 to the
Original Application. No screening is
required in the case of the Applicant as he is
an Ex-serviceman and was appointed within the
Ex-serviceman's quota. However, persons
junior to the Applicant and his contemporaries
have been screened during July 1988 but the
name of the Applicant was omitted on false and
fictitious grounds of non-approval by the

Respondent No. 2.

That the contents of Paragraphs 5 & 7 of the

Supplementary Reply need no comments.

That the contents of Paragraph 6, 8 & 9 of the

Supplementary Reply are denied and the
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10.

11.

contents of Paragraphs 4, 6 & 7 of the

Rejoinder are reiterated as correct.

That the contents of Paragraphs 10 & 11 of the
Supplementary Reply are denied and the
contents of Paragraphs 8 & 9 of the Rejoinder
are reiterated as correct. The Respondent No.
2, the Competent Authority has granted
sanction to the Applicant's appointment as a
regular Peon within the Ex-serviceman Quota as
the Applicant is working.on the permanent post
of Peon w.e.f. 21st September 1984, The delay
in sanction by the Competent Authority is due
to administrative lapses and not any account
of the Applicant. The‘Applicant was in fact
entitled for appointment on 2lst September
1984 on a Group "C" 'post within the Ex-
serviceman Quota as he' is an Ex-serviceman.
The Applicant automatically became entitled to
be appointed in the first available Group "C"

post i.e. Motor Driver.

That the contents of Paragraphs 12 & 13 of the
Supplementary Reply are denied and the
contents of Paragraphs 10 & 11 of the

Rejoinder are reiterated as correct.

That the contents of Paragraph 14 of the

Supplementary Reply need no comments.

That the contents of Paragraph 15 of the

Supplementary Reply are denied and the
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12,

13.

contents of Paragraph 13 of the Rejoinder are
reiterated as correct. The Applicant is
already a regular Peon, recruited against Ex-
serviceman Quota. Hence, at this stage no
screening is at all required. The Applicant
was not screened in July 1988 when the others
were screened, on a non-existing ground of
non-sanction of the Applicant's recruitment by
the Competent Authority. The Three Years
service on Group "D" shall be accounted since
2lst September 1984 keeping in view the
Railway Board's Circular dated 31st July 1987.
A copy of the Railway Board's Circular dated
3lst July 1987 is being annexed as ANNEXURE
No. R-3 to this Supplementary Rejoinder. The

continuous temporary service rendered by the

Casual Labour as well as Project Labour

in Group "D" Cadre will be
accounted in reckoning Three Years Service
prescribed as eligibility condition for being
considered for promotion to Grade "C" post.
Keping in view the Statement made by the
Respondent in the Paragraph under reply, no
regular Grade "D" employee was available who
has completed Three Years of continuous

service on November 1990.

That the contents of Paragraph 16, 18 & 20 of

the Supplementary Reply need no comments.

That the contents of Paragraph 17 & 19 of the

Supplementary Reply are denied and the



(v

contents of Paragraphs 15 & 17 are reiterated
as correct. o
:jl Lt IK;.) )ﬁL) ¢é
Lucknow, DEPONENT

Dated : J4-73 G2

VERIFICATTION

I, the above named Deponent, do hereby
verify that the contents of Paragraphs 1 to 13
of this Supplementary Rejoinder are true and
correct to the best of my knowledge and belief
derived from records. The Eegal parts of the
paras are based on 1legal advice received,
which is believed by me to be true and
correct. Nothing material has been

suppressed.

Verified this the 3y 4™ day of Mie~(n

1992, at Lucknow.

Y,
QyTg;tT/v{/iif

DEPONENT



Y\V\v\vxw \\\\ R— l

Xz LERIOVEUNS

Jarial L L.23395-

suni= mlopmont ol vanoil L ooyl

L 2.0, oD miloy, soaasct L AA oy 30400/ 51 )latac
1edm1965 25 507 moan il Juh 4osoam Al T [ TLoTn22.
T AL U Taide - o, il 6020/, ¢ L Zo=5-1)02 tna
A ND )67/ .6, C2ted 156-1-130, 22I2L s g Cllerelis woizw
clmul bl vh e trLins pflic rattul o W e2olf13 d-;.\d*.),

pa—_—

Co101) mad L WS AL s f2( i),

~ . . p B a2 T
CatC 1=y=130c( 3nri&l
i o S b -~en - . K .- A
Qau&}& ‘-r"'d"1j6 ,/(3"-.._-’1“ ‘L01Jn-)’ , Lo L2 v e
N l -2 ) I U B W R e f * X LR
w07 L . 7an 7~ﬂy ,(,.a.hu' I e \&N. ;0 ,,1 X RS
gt . C . - - S PN 2 E ¥ ~i3d s
1=2-1,65 +0 *h> don2r2l T.anAa” i, 2 BT GALLTU,,0R L SURL A
~ = ~ A mne P Rl 2 . ]
~ad Copy S Crara’ sennmivens, 2L oLl Lt ity . .
-
e -~ el ~ e v~
sai= wr lorment ol cut L LT olU

- - - - - B ,/.I
iaTeranes tour lesder o, u61L70,70t~0 the 16-,-1004
. . e N
or tha a,0ve noted subjesy. The o ulctloan Iooo LD WASTaeT.
N ’

cas.2l labour wowointed on - niliwmys o ustowld’ c..ac 23

. RIS R 1 Cos1n rorad
sosts ceould b provctd to e2moi-3d 1:3 .o 1l1af zute-
C

whooz sovular gtaff 202 ned woallall: Yo Tived tch

Jeri o= 2

s2lect~l a3 Jlaae Iv stolf Uofos r 0T R R L A R X
o Y ITYTL L. T St ticn o o~ ordtooclora i3
tha+t su2a s*a’7 could Lo fmmei e piih g coscoatn
2110t thew witheot theio Tilrot 27w NS o U
caL . o wnkn %o otois o ont oot throo. oAt ot
1otten . (uJ)OZJL./JO’ A7 lo=-1-12 -~y e

R L R AT B (U FR R Lo o0 Tl o-62.



‘\\'\V\c- e lann \\{ - K'F‘} -

- : $-oa¢§ea‘éée¢¢¢
f.8.%, 0385 }

e RURERER SRR PG G
. o ., - s . . ; L i E \'
Copy of lottep Fn E(NI)S.B5.67P/3 dt. 31.7.87 o
Jrom Jt.D'occtor Bett(N)Ratlvsy Borard to the General Mshagerg
411 Tndden Rajiwgyss - DR -
, . LI L soepomsme L R

: e ' :
s s . 0 \

Subx,?ramofion of Gréub'n' ;mploysey of
. . ‘Engineering Department to Gmup’C! post,
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- The NFTR have raised a demand in the PNM gt the RBoard’s
. level rcquesting for temporary service rehdersd by the P st
. ezsual lebcur bsdds<abiorptfon £n regular Group'Dé eadre bé‘&g 3
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2, 4s the Ra‘lway Administrations are aware,.eontinuaua
teoporary service rendered by the Casual labsur on the. -
.open linche befnre their absorption 4n regiulsr emnlhyment. ¢4
" Group'D' posts ts taken 4nfc account for reckoning threz -
years service for being considried for promotion te Group®y
posts 3n temg of this Ministiry's lefter No.E(NG)64/CL/25-
d:}ted 9507064. LN . N - : ' N
~~ 3. The matter has been considdred carefully snd 4t hes
boen dec'ded tiAts*nce the projzct casual labhur alss are
Now granted temovarary status on ¢rmpletdnn of the prescribed
scrvice -as casual labour, the coutinnus temporary service
‘rencered by them before absorptinn in regular Group'D! cadpe
‘may be crunted 4n recton*ng thrce years service prageri beg B
Bligibility cnnditinn for betng considered for pram-tion by

b selectinn to Group'C’ nosts subject tn the eondition that
.the service so rendered 4n analogrus fictd nnly will be tike@
R into accoun* 4n keeping with the fnstructinong eontained 4

" the Minigtr 's letter No.E-58/C*P/E dated 30.6.59."., . -
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Thet  th? concenss of Parss 4 wn? 5 o7 o
apolicsiicn for Emplaadniot ar2 deried. It 1S “lzted
et no motaris) fact has oean concrgle? oy he
daponort s2fore She lon'ole Irioangle Thz onll.ocant,
m, All Zaffar Hissin cnanrot ¢ Al gy vt Tamantisl
»ight ovar ke d2noront Sov covoar Iovl oor TLo posh
of mo*or driver, a crcus Ut oost gocparc Lrowisv TR
£.et rhot the deponart wos orhl 39 TIroatrolnT Mg
on a grou;, 'CY pe3t vnts 2fcv ror 1- T- 1604
as he hed alraad, presed ire btrede 28t un LC-7-1100,
posSsS25SaS 15 yeorS  experigncs af rounT Irover,
208s:ssos draving lio..ct Jor 2.7 (028 of vhiicles
and also the Toct “het cu2 22p.770t =5 a0l Tar a3
po3t of mowor driv. e vin€a 1l8-7-1tl.  andler Loo.ow
Inginagr, Dousling II Tordhiern Terluay, -whiurs

ire M1 Zaffor lluscin is notaer o proper ror oo
nzenssary party for ovoarng irpl adzd arn o
denonent's criganal oonlacatiore  oflen Tho
apNlication 07 ATL Zes""gr Iissin for irplasdient
in tha d4-ponan''s Cr.zincl Ap»'ic~tl n dnsorvwes

to be dismisse? in tho Lnjem-gh ¢l fantlcee
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NDated Luck.ov. oo Te

April 191,

I, g 2.1 %ungh, sopod copout 26 yeors, Son

ol

Ox
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ri Joapal Singh, ~ridant of Rerlvay zaertor

Toe I. RC/16-0, Surap loalug, Colony, ALTTUAN,

Lacirmow, prasently o wuing »% motor riveT anir
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Inspoctor o° or'rs Tou-ling I, Torthern Ralluay,Alam-

bagh, ZIuackmw, do aneroby verify +that the contents
0f paraS 1 o A of tois Cbjisction are true to

ry personel knowlodgee. I hove rot sunpressed any
nata.tal T4CTSe
%3 , >,
Gl {JKL/Q b"l ny-[\

Jated Lucinow o Daporente

aApril 19891
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iisc. Application ko. of 1991 7

Ik

Originsl application ho. 354 of 1990(L)

Rﬂfﬂ r'il dillgh-o-0000000000ooooOoco..o..oocooApplicajlt
Vs.

Upnion 0f India & OLAETSeeesvacssessssssesessi@spondenis

acfuloaliun fUR LiPhinaiaius £

Itis most respectiully submitted as under -

1) That toe above noted application has peen woved by
ohnri Hew Fal oingh, tae applicant in tae original
application, preying Ior aLlowing iim to appear in tic

frude Wust reguired to pe helu Jor the purpose ol

sromotion to Tie post of Motor Driver under respondent Lo.4.

2) That onri Kam ral oingin is still an un-skilled
class IV daily wages employee and is not legally eligible

co be called for in the Trade Test required to be held for

tue sdrpose ol promotion of eligiple candldace,.
Y & &

3) That the applicanst is the senior most screened and
regular employee holaing the post of Knalasi under
respondent 0.4 @ud nas a preferential claim for promotion
to tne post ol kiotor briver in tne pay scale ol ds.250-1500
(Kor) over onri Hea Pal Singa wio ls even noc eligible %o
be called for in tne irade Test being still a Casual Labour,

on Jally WagZesSs

4) Thut onrl dam Pal oingn has filed the aforesaia
appilcation under section-19 ol the Administrative Tribunalc
ACt 1loe. 19 ol 1985concealing macerial facts and withoul

0..00...2



(2)

iwplewding the applicant, altinougn the present applicant

is senior to him having preferential claim for prowmotion.

5) That the impleadaent of the present applicant in the
aloresaid original application No. 354 orf 1090(L) is
necessary for tne just and Jroper decislon in the case,

and ii he is not impleaded as party to the aforesaid
application, the claiw ol the present applicuani for uis
preferential cluim oi promotien on the post of Hotor Driver
is likely to be adversely effected without any opportunity

tc pult uis cuse before this Hon'ble iribunal.

PRa¥Y iR

It is, taerelore, most respectiully prayed tnat in
view 04 cue aloTeseld subulssion, the presenc appilcant may
ce allowed/dlrected to pe impleaded as party to tae aroresald

Originel applicacion lLo.054 of 1990(L) so that he may be able

Lo 04b ls cese lor :ls preferential promotion on tae post

-

L
of lotor Uriver ageinst onri Rau rPal oingu, tie epplicant in

Lue wloresuld epolication U/8 19 of act Ko.13 ol 1985, «~}

Ku&zgéanMA&yc

- A CLIIOW

Jated NV RNVERIC M1 APPLICANLL
VL ALCa IOk

I, sli Zarfar Hussain S/0 shri athar Hussain aged
aoout 24 ycars euployed as Knalasl under respondent Ko.4 in
Tnermit Portion Plant, isorthern Railway, Charbagu, wucsnow
Go hercuy veriry tast tioe contents of para 1 to 5 are liue
co wy ouwn anowledge and taxt I huve not supressed any

material ract. jgté”zoAzXH“)bu“
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; { , CENTRAL ACMINISTRATIVS TIIBUNAL w
> CIRCULT BENCH,LUCKNOW

ODuAeNC.354 of 1990 (L)

Ram ral aingh ecsoceves Ap?lic‘ant
Versus
Union of India cosecces Respondents

') 03141330,

Hon'ble Mr. M.Y. Friolkar, A.M.

Hon'bla Mre DJ.K, Agrawal, J.Ms

for

AJMIT,
Issue Notice. Counter by filed within

6 weaeks, rejoinder within 2 waeks thersaftar.
| > \th/ 'v;’\,‘—‘ N
As regards ubterim reliaf the applicant

may be directad to appear in the trade Test schaduled

to be held hera.in after as alli%éd { as stated by

N a the counsal for the applicant at the 3ar ) in pursyance
$'( ' of notice datad 05.1.,1390 and furthar result will not

b2 declarad till 23,11,19390.

List for disposal of interim matter on

23.11,1330,
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pe R
P IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH
Gandhi Bhawan,Opp.Residency,Lucknow

*******
2. /.?a -
No.0A/TA/ S Bes - $3073 dated the |5/
Tahatlle 354/90(L) Cﬁ// C
Registration no. of 1990
’ APPLICANT
RN PAl BINGH
VERSES
—a A OHSRR RESPONDENT

1e I 0P IRDIA THRACUGH ITS < ECRETARY RAILWAY BOARD RAJL BHAWAN wsw DELHI
Te TENIRAL MOLIER sellYe Bat b GOUSE NEW URLHI .
'} 3o CHIZH TRAUK FNOGIMEER NoiLY, BARCUA HNEE NEW DELHI.

LEGINSER THERSIT P AT N PLANT NeRLYs CHARBAGH LUCKNUW,

\ Please take notice that the app'icant abovenamed has
éanted an application, a copy whereof is enciosed herewith,
has been registered in this Tribunal, and the Tribunal

7 %EL_____-- day of nd 1990 for the
*swx% "hearing of the said application.

If no appearance is made on your behalf by yourself
your pleaser or by some on duly authorised to act and nlead J.
on your behalf in the said application, it will be heard
and decided in your absence.

"? Given under my hand and the seal of the Tribunal thi-
JN day of 1 1990,

},’ DEPUTY REGT ,*RAQJ;

***-}:*%*
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